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Mr. Govind Suthar, proxy counsel for 
Mr: Manoj Bhandari, Counsel for applicant. 
Mr. M.S.Godara, counsel for respondents. 

Learned counsel for both the parties submit that the 

main grievance of the applicant has since been redressed, 

save promotion I interest, which, according to the learned 

counsel for the applicant, is. due to the applicant. The 

applicant may pursue this administratively in accordance 

with law, and in case he is aggrieved, he may take legal 

action in accordance with law. 

With above bservations, the OA is disposed of. No 
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